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1 28.11.9¢ At the request of petitioner's - 57,1196
counsel Shri J.K.Nayak, permission to 97,”‘7é ﬁC’j(y
withdraw this application is grented. -

Shri Nayek says that he will make out
a8 proper case furnishing all the

necessary documentse. He is at liberty

to file another petition, | g )O

The Application is disposed of
as withdrawn. Py @‘
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